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Compliance Report in the matter of OA NO. 666/2024; Om Prakash & Ors Vs State 
of HP, in compliance to the orders of Hon’ble National Green Tribunal dated 
12/09/2024. 

 
1. Background and Orders of Hon’ble National Green Tribunal: 

It is submitted that the present matter was filed by residents of Dharmapur, Tehsil 

Haroli, District Una HP against the installation two Stone crushers namely M/s. Thakur 

Enterprises (Unit IV) and M/s. Shree Shree Rudra Stone crusher & Screening Plant (Unit 

II) at Village Dharampur, Tehsil Haroli. District Una, H.P.  

The Hon’ble Tribunal vide order dated 03.07.2024 had constituted a Joint Committee of 

CPCB, HPSPCB and DM Una with a direction to the committee to visit the site, verify the 

factual position regarding dust suppression system installed and the pollution control 

measures taken by Respondents No. 10 and 11 and suggest remedial measures for 

prevention and control of air/dust pollution to guard against the adverse impact on 

agricultural land, crops, animals and farm workers. The Joint Committee has filed its 

report on 09.09.2024 reflecting the position of compliance by Respondents No. 10 and 

11  and the Progress report of the Joint Committee will be filed separately after due 

sampling in post monsoon season. 

The following directions were issued by Hon’ble National Green Tribunal (NGT) vide 

order dated 12/09/2024 (Annexure-1): 

5. In the last paragraph of the report, the Joint Committee has sought time to complete the 
remaining activities of inspection in post-monsoon season, i.e., November onwards which 
could not be completed due to the 6 ongoing rainy season. Hence, the Joint Committee is 
permitted to file the supplementary report by way of an affidavit at least one week before 
the next date of hearing.  

6. Respondent No. 2, HPPCB has also filed the reply dated 05.09.2024, but in that 
reply, there is no averment relating to any action for non-compliance of the norms 
by the Respondent Project Proponents.  

7. Learned Counsel appearing for Respondent No. 2 has sought further time to file 
compliance report within 6 weeks.  

8. Respondents No. 1 and 3 to 6 have filed their reply which is taken on record.  

9. Learned Counsel for Respondents No. 10 and 11 submits that he has received 
instructions only yesterday and seeks four weeks’ time to file a reply by way of an affidavit 
through e-filing.  
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10. In the meantime, Respondent No. 2 will ensure that Respondent No. 10 and 11 
operate only by complying with all the norms. 

2. Compliance of the orders of Hon’ble National Green Tribunal: 

 

2.1. Site Visits: 

To ensure the compliance of Guidelines for Stone crushing units issued by CPCB (copy 

attached as Annexure II), Regional Office, HPSPCB Una has visited both the above said 

Stone Crushing units from time to time and directions for the repair work of the 

pollution control devices were passed.  

Whereas, the latest inspection of both the above said Stone Crushing Units was carried 

out on 08/11/2024. The units were non-operational, and air monitoring could not be 

carried out. However, the Joint Inspection Committee constituted by Hon’ble NGT shall 

carry out air monitoring by November, 2024. 

Whereas, the factual position with regard to dust suppression system installed and 

pollution control measures taken by respondents no. 10 and 11, as specified by CPCB 

and Government of Himachal Pradesh, as verified by the Joint Committee on 

12/08/2024, is as follows:- 

M/s. Thakur Enterprises (Unit IV):  

The Consent to Operate (No. 13818439 dated 30/10/2024) issued by Himachal 

Pradesh State Pollution Control Board for the capacity of 58726 MT/Year, is valid 

upto 18/07/2026 (Annexure-III). 

The unit has obtained i) Environmental Clearance (No. EC23B001HP169251dated 

19/05/2023) for river bed mining with validity upto 18/05/2028 (Annexure-IV). 

Whereas, w.r.,t orders dated 12/09/2024 passed by Hon’ble NGT, directions were 

issued to the unit to submit compliance report as per the Checklist framed by CPCB 

for stone crushing unit vide this office letter no. 1090 dated 17/09/2024 (copy 

enclosed as Annexure V). Accordingly, unit has submitted reply vide letter dated 

01/10/2024 (Annexure VI). Whereas, on inspection dated 01/11/2024, it was 

observed that minor repair work for the pipeline was pending, then, unit submitted 

compliance report w.r.t the directions passed by this office on 01/11/2024 vide 

letter dated 06/11/2024 (Annexure VII). The compliance as on 08/11/2024 with 
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regard to implementation of dust suppression system and pollution control 

measures by M/s. Thakur Enterprises, Unit IV (Respondent No. 10) are 

summarized in Table 1. 

Table 1: Compliance of Pollution Control Measures by M/s. Thakur Enterprises, Unit 
IV (Respondent No. 10) 
 

S.No. Fugitive Emission 
Source 
Locations/Particulars 

Checklist/requirement  
for compliance of 
conditions of 
Environmental 
guidelines 

Status of Compliance as on 
08/11/2024, as verified by the 
HPSPCB Una  

1. Unloading area of raw 
material, primary 
crusher, Screener, 
conveyors belts and 
transfer points, 

Water sprinklers installed 
with adequately designed 
nozzles. 

Complying (Sprinklers and anti 
smog guns have been installed 
at unloading area, conveyers 
belts, material stacking area 
and approach roads) 

Complying (Photograph 1 of
Annexure-8) 

2. Primary crushers, 
Secondary crushers, 
Screeners and tertiary 
crushers. 

Enclosures by GI/MS 
sheets on top and at least 
three sides completely 
from the ground level. 

Complying (Photograph 2 of 
Annexure-8) 

3. Secondary, Tertiary 
crushers and Screener. 

Dry extraction cum bag 
filter followed by cyclone. 

Complying (Photograph 3 of
Annexure-8) 

4. Covering of Conveyor
belts from node to node 
with a thick sheet of 
suitable material. 

Covering of Conveyor 

belts. 

Complying (Photograph 4 of 
Annexure-8) 

5 At discharge points. Flexible Telescopic chute  
from   top  of discharge 
point to the ground level. 

Complying (Photograph 5 of
Annexure-8) 

6 GI/MS/brick wind 
breaking wall of 3-ft 
more than the highest
node of the crusher 
along the periphery of 
crusher 

Wind breaking wall. Complying (Photograph 6 of 
Annexure-8) 

7. Roads Metalled/concrete   roads    
within    the premises. 
Ramps and the entire 
ground area inside the 
premises should also be 

Complying (Photograph 7 of 
Annexure-8) 
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metalled. 

8. Suppression of dust 
within the premises 

Arrangement of rotating 
water sprinkling
System/fogger/Anti-smog 
gun in the premises to 
suppress dust within the 
premises  to  control  dust  
emission  resuspension 

Complying, anti-smog guns 

have been provided in the 

premises at various locations. 

(Photograph 8 of Annexure-8) 

9. Green belt Plantation of 2-3 rows of 
tall trees aroundthe 
periphery of crusher 

Adequate 03 rowed plantation 
has been provided Complying 
(Photograph 9 of Annexure-8) 

10. CCTV/PTZ camera CCTV/PTZ    cameras 
installed   at    theentrance 
and all corners of the 
premises of the unit 
covering entire area with 
minimum of 30 days data 
storage 

Complying, all the corners of 
the premises have not been 
provided with CCTV/PTZ 
cameras. (Photograph 10 of 
Annexure-8) 

11. Jaw Shed The stone crushing unit 
shall be provided with 
acoustic enclosure near 
jaw sheds and shall be 
properly designed and 
approved by the State 
Pollution Control Board. 

The jaw shed is covered. 
However, the monitoring for 
verifying the compliance of noise 
pollution norms could not be 
conducted, as the plant was not 
in operation. (Photograph 11 of 
Annexure-8) 

12. Spray Nozzle System The water mists spray 
nozal system shall be 
interlocked with stone 
crushing unit main energy 
supply and water supply 
meter. 

 Complying (Photograph 12 of 
Annexure-8) 

13. Approach Roads All approach roads and 
ramps shall be properly 
paved so that it does not 
lead to dust pollution. 

Complying. The approach roads 
are paved (Photograph 13 of 
Annexure-8).  

14. Ground water usage The crusher units using 
ground water shall 
register their ground 
water abstraction 
structures with the State 
Ground Water Authority 
under the H.P. Ground 

 Bore well is installed. Copy of the 
minutes of meeting enclosed as
Photograph 14 of Annexure 8. 
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Water (Regulation & 
Control of Development 
and Management) Act, 
2005. The process is 
online at 
emerginghimachal.gov.in 

15. Washing Plant In case of stone crusher 
units with washing plants, 
the sedimentation tanks 
commensurate to the 
plant's capacity needs 
shall be built immediately 
so that effluents are not 
drained in the open 
directly which ultimately 
feeds the river. 

Complied, 03 stage settling tank 
has been installed. (Photograph 
15 of Annexure-8) 

16. Sedimentation tank. In that case, the effluents 
from sedimentation tank 
shall be treated and the 
usable raw material such 
as silt, soil shall be reused 
in field, road construction, 
brick making etc. 

Complied, 03 stage settling tank 
has been installed but Working 
of the sedimentation process 
could not be verified as the plant 
was not in operation. 

 
 

M/s. Shree Shree Rudra Stone crusher & Screening Plant Unit II (Respondent 

No. 11) 

The consent to operate (No. 12724502 dated 19/07/2024) issued by Himachal 

Pradesh State Pollution Control Board for the capacity 7516.6 MT/Year, is valid upto  

31/03/2025 (Annexure-9). 

The Unit has obtained i) Environmental Clearance (No. 928 dated 15/07/2021)   for 

hill slope mining with validity upto 14/07/2026 (Annexure-10) and ii) 

Environmental Clearance (No. EC23B000HP120836 dated 19/05/2023) for river 

bed mining with validity upto 18/05/2028 (Annexure-11) 

Whereas, w.r.,t orders dated 12/09/2024 passed by Hon’ble NGT, directions were 

issued to the unit to submit compliance report as per the Checklist framed by CPCB 

for stone crushing unit vide this office letter no. 1089 dated 17/09/2024 (copy 

enclosed as Annexure 12). Accordingly, unit has submitted reply letter dated 

22/10/2024 (Annexure 13). Whereas, on inspection dated 01/11/2024, it was 
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observed that minor repair work was pending, then, unit submitted compliance 

report w.r.t the directions passed by this office on 01/11/2024 vide letter dated 

06/11/2024 (Annexure 14). The compliance as on 08/11/2024 with regard to 

implementation of dust suppression system and pollution control measures by M/s. 

Shree Shree Rudra Stone crusher & Screening Plant Unit II (Respondent No. 

11) are summarized in Table 2: 

Table 2: Compliance of Pollution Control Measures by M/s. Shree Shree Rudra Stone 
crusher & Screening Plant Unit II (Respondent No. 11). 

S.No. Fugitive Emission 
Source 
Locations/Particulars 

Checklist/requirement  
for compliance of 
conditions of 
Environmental 
guidelines 

Status of Compliance as on 
08/11/2024, as verified by the 
HPSPCB Una 

1. Unloading area of raw 
material, primary 
crusher, Screener, 
conveyors belts and 
transfer points, 

Water sprinklers installed 
with adequately designed 
nozzles. 

Complying (Sprinklers and anti 
smog guns have been installed 
at unloading area, conveyers 
belts, material stacking area 
and approach roads) 

Complying (Photograph 1 of
Annexure 15) 

2. Primary crushers, 
Secondary crushers, 
Screeners and tertiary 
crushers. 

Enclosures by GI/MS 
sheets on top and at least 
three sides completely 
from the ground level. 

Complying (Photograph 2 of 
Annexure 15) 

3. Secondary, Tertiary 
crushers and Screener. 

Dry extraction cum bag 
filter followed by cyclone. 

Complying (Photograph 3 of
Annexure 15) 

4. Covering of Conveyor 
belts from node to node 
with a thick sheet of 
suitable material. 

Covering of Conveyor 

belts. 

Complying (Photograph 4 of 
Annexure 15) 

5 At discharge points. Flexible Telescopic chute 
from   top  of discharge 
point to the ground level. 

Complying (Photograph 5 of
Annexure 15) 

6 GI/MS/brick wind 
breaking wall of 3-ft 
more than the highest 
node of the crusher 
along the periphery of 
crusher 

Wind breaking wall. Complying (Photograph 6 of 
Annexure 15) 
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7. Roads Metalled/concrete   roads    
within    the premises. 
Ramps and the entire 
ground area inside the 
premises should also be 
metalled. 

Complying (Photograph 7 of 
Annexure 15) 

8. Suppression of dust 
within thepremises 

Arrangement of rotating 
water sprinkling
System/fogger/Anti-smog 
gun in the premises to 
suppress dust within the 
premises  to  control  dust  
emission  resuspension 

Complying, anti-smog guns 

have been provided in the 

premises at various locations. 

(Photograph 8 of Annexure 15) 

9. Green belt Plantation of 2-3 rows of 
tall trees aroundthe 
periphery of crusher 

Adequate 03 rowed plantation 
has been provided Complying 
(Photograph 9 of Annexure 15) 

10. CCTV/PTZ camera CCTV/PTZ    cameras     
installed   at    theentrance 
and all corners of the 
premises of the unit 
covering entire area with 
minimum of 30 days data 
storage 

Complying, all the corners of 
the premises have not been 
provided with CCTV/PTZ 
cameras. (Photograph 10 of 
Annexure 15) 

11. Jaw Shed The stone crushing unit 
shall be provided with 
acoustic enclosure near 
jaw sheds and shall be 
properly designed and 
approved by the State 
Pollution Control Board. 

The jaw shed is covered. 
However, the monitoring for 
verifying the compliance of noise 
pollution norms could not be 
conducted, as the plant was not 
in operation. (Photograph 11 of 
Annexure 15) 

12. Spray Nozzle System The water mists spray 
nozal system shall be 
interlocked with stone 
crushing unit main energy 
supply and water supply 
meter. 

 Complying (Photograph 12 of 
Annexure 15) 

13. Approach Roads All approach roads and 
ramps shall be properly 
paved so that it does not 
lead to dust pollution. 

Complying. The approach roads 
are paved (Complying 
(Photograph 13 of Annexure 
15)  

14. Ground water usage The crusher units using 
ground water shall 
register their ground 
water abstraction 
structures with the State 

 Bore well is installed. Copy of the 
minutes of meeting enclosed as
Photograph 14 of Annexure 15 

415



416



Annexure I417



418



419



420



421



422



423



1 
 

 

Environmental Guidelines  

for  

Stone Crushing Units 

  

  

  

  

 

 

 

  

  

  

 

Central Pollution Control Board 

Ministry of Environment, Forest and Climate Change 

Parivesh Bhawan, East Arjun Nagar 

Delhi-110032 

  

  

  

 (July, 2023) 

Annexure II424



2 
 

1.0 Introduction 

 

Stone crushing sector is an important industrial sector engaged in producing crushed 

stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust 

etc) depending upon the requirement which acts as raw material for various 

construction activities. 

  

Stone crushing operation releases a substantial amount of fugitive dust, which not 

only pollute the environment, but also pose a health hazards to the workers and the 

surrounding population. The growth in infrastructure is leading to increase in demand 

of raw materials, thereby resulting in the need to set up new stone crushing units or 

increase production from existing units. This poses a challenge to maintain the 

ambient air quality, which is possible if environmental guidelines predetermined by the 

industry concerned are followed. 

  

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs 

(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh, 

Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal 

Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra, 

Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura, 

Uttarakhand), and the data received indicates that there are about 16,931 stone 

crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.  

  

2.0 Classification of Stone Crushing Units 

 

Based on the information received from SPCBs/PCCs, stone crushers may be 

classified into small, medium and large-scale in terms of production capacity.  

  

 

 

S.No. Category Production capacity (TPH) 

1. Small Scale  Up to 25 

2. Medium Scale      26 to 100 

3. Large Scale 100 above 
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3.0  Stone Crushing Process 

 

The stone crushing process can be broadly divided in following stages:  

  

      3.1 Transportation of raw material: Stones extracted from various sources are 

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.  

  

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through 

stone feeders. The primary crusher breaks large stones and boulders into 100-140 

mm size stones. Crushed stones are sent to secondary crusher for further reduction 

into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw 

crushers are widely used as primary crushers. 

  

3.3   Secondary crushing: After primary crushing, crushed stones are fed to 

secondary crushers through conveyor belts. In this stage, stones are further crushed 

to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different 

types of crushers for secondary crushing. Granulator or cone crusher is usually used 

for secondary crushing. 

  

3.4   Screening: From secondary crusher, crushed stones are transferred for 

screening through a conveyor belt. Screening is the process for segregating products 

of various sizes. Different mesh size screens are aligned one below the other and 

each screen is connected to a separate conveyor belt for discharging different size 

products. Mass that remains on the screen is called ‘oversize’ and material that 

passes through screen is called ‘under size’. Oversize is returned to secondary 

crushers for further crushing and then again to screen. Under size is discharged 

through a ‘telescopic chute’ and screened products of various sizes are conveyed to 

stockpiles by belt conveyors. Different types of screens are used such as; grizzly-

type screen, vibrating screen and rotary screen. Vibrating screens are most 

commonly used.   
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3.5   Tertiary crushing: Tertiary crushing is carried out in units that produce stone 

dust as their primary product. Dust is usually a by-product of stone crushing process. 

Units that produce dust, install a separate machine, usually roller crushers. Stones 

of size 10-20 mm are sent to roller crushers for grinding into fine dust.  

  

3.6   Product storage and loading: After crushing and screening, final product is 

transferred to a conveyor belt which distributes the product into different stockpiles, 

depending on size of the product. The product/fines are either stored as stockpiles or 

directly loaded into trucks & dumpers and transported. 

  

4.0 Environmental issues associated with Stone Crushing Units  

  

The major environmental issue due to operation of a stone crushing unit is fugi tive 

dust emissions which is contributed by the following processes: 

  

 Primary crushing: Primary crushers breaks large boulders into smaller sizes. 

Crushing process as well as unloading of stones generate a substantial amount of 

fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust. 

Some primary crushing areas are partially or completely covered with a shed as a 

measure to further prevent the fugitive dust emissions to surroundings, however 

at some places partial coverings provided which do not appear to be sufficient to 

such emissions. 

  

 Secondary crushing: Compared to primary crushing, fugitive dust emitted at 

secondary crushing is relatively higher. Generally, insufficient covered shed 

provided in the process results in fugitive emissions. 

  

 Screening: Screening process is also a source of fugitive dust emissions. As the 

material is conveyed to screen from secondary crusher, screen vibrates and thus, 

separates the material of different sizes resulting into huge amount of fugitive dust 

emissions. Generally, units provide covered shed and water sprinklers to combat 
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dust emissions however, improper design and operation of sprinklers and improper 

covering is an issue.   

  

 Tertiary crushing: Fugitive emissions are generated during grinding of stones into 

fine dust. 

  

 Conveyor Belt: Conveyor belts are primary means of transferring raw materials 

and products from one end to the other. Movement of products on the conveyor 

belts is a potential source of fugitive dust emissions. To reduce dust emissions, 

water sprinkling arrangement is provided on each belt. Some units cover conveyor 

belts either with sheets or thick cloth to reduce dust emissions. 

  

 Product release and storage: Fugitive emissions generated during transfer of 

material through telescopic chutes is lower than that generating during direct 

disposal of product on stockpile. Material, such as stone dust, stored in open areas 

is are also a potential source of fugitive dust emissions. 

  

 Although no process waste water is generated from stone crushing units, however, 

water is used for sprinkling, conveyed to settling tanks of appropriate size which is 

recycled and reused in process. 

  

 5.0 Environmental Guidelines for Stone Crushing Units 

The stone crushing units should adopt following environmental guidelines to  

prevent/suppress fugitive dust emissions from their operation: 

  

Source of emission  Measures to be Taken 

Unloading of raw 
material for storage 

Water sprinkling with adequately designed nozzle 
which produce tiny droplets of water should be 
provided during raw materials unloading . 

Unloading of raw 

material into hopper 

 Three sides and top should be covered and one 

side may be kept open for vehicular movement.  
 Water sprinklers should be provided on approach 

roads. 
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Primary Crushing/ Jaw 
Crusher 

 Crusher should be completely enclosed by GI/MS 
sheets on top and at least three sides completely 

from the ground level. One side should have 
provision of movable sheet/door for 

movement/maintenance.  
 Primary crushers/jaw crushers should be covered 

with tarpaulin/cotton cloth/suitable materials to 
contain fugitive dust emissions (Figure-1) 

 Water sprinkler system with adequately designed 

nozzle which produce tiny droplets of water should 
be provided at primary crusher/jaw crusher so that 
fugitive emissions are contained and amount of 

water sprayed should be optimized. 

Secondary Crushing  Crusher should be completely enclosed by GI/MS 
sheets on top and at least three sides completely 

from the ground level. One side should have 
provision of movable sheet/door for movement/ 
maintenance.  

 Dry extraction cum bag filter followed by cyclone to 
be provided for control of emissions. 

Screening  Crusher should be completely enclosed by GI/MS 
sheets on top and at least three sides completely 

from the ground level. One side should have 
provision of movable sheet/door for movement/ 

maintenance. Door to be kept closed during 
operation. 

 Flexible covers where conveyors pass through the 

screen house should be installed at entries and 
exits of conveyors to screen house.  

 Dust extraction system connected with bag filter to 
be provided. 

 Provision of water mist sprinkling systems with 

adequately designed nozzle which produce tiny 
droplets of water should be made at inlet/outlet of 

screens. 

Tertiary Crushing  Crusher should be completely enclosed by GI/MS 

sheets on top and at least three sides completely 
from the ground level. One side should have 

provision of movable sheet/door for movement/ 
maintenance. Dust extraction system connected 
with bag filter to be provided. 

 Provision of water mist sprinkling system should be 
made with adequately designed nozzle which 
produce tiny droplets of water. 
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Conveyor Belts Conveyor belts should be properly covered from node 
to node with a thick sheet of suitable material along 

with water sprinkling system with adequately 
designed nozzle which produce tiny droplets of water. 

Discharge points Flexible Telescopic chute from top of discharge point 
to the ground level should be provided (Figure-2 & 

Figure-2(a)). 

Product storage  Properly designed telescopic chute of adequate 

length of suitable material should be provided at 
ends of conveyor so that dust generated from this 
section is contained at source.  

 All open stockpiles for aggregates of size above 5 
mm should be kept sufficiently wet by water 

spraying. 
 Stockpiles of aggregates of  5 mm size or less 

should be covered to ensure that same is not 

carried away (or whipped out) by wind. 

  

5.1 General Measures 

 

i. Wind breaking wall: GI/MS/brick wall should be provided along the periphery of 

crusher. Height of the wall should be 3-ft more than the highest node of the crusher.  

ii. Roads: Metaled/concrete roads should be provided within the premises. Ramps 

and the entire ground area inside the premises should also be metaled. 

iii. Housekeeping: To curb the air pollution in the crusher premises, arrangement of 

rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water 

sprinklers  should have adequately designed nozzle which produce tiny droplets 

of water, as such system is more effective in dust control with significant reduction 

in consumption of water. Fine dust accumulated and bag filters in the crushing area 

should be cleaned at regular intervals and the collected dust should be stored in 

sacks for further sale or disposal.  

iv. Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.  

v. Housing should be open for movement of mechanical drivers, conveyor belts, etc. 

should be sealed properly with flexible rubber flaps.  
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vi. Name of the unit, contact details of the owner and address of the unit, plant 

capacity and date of issue of CTE/CTO from SPCBs/PCCs should be displayed 

on the display board at the entrance. 

vii. Transportation: Vehicles carrying any kind of material should be completely 

covered.  

viii. Regular wetting of roads should be done to suppress dust within the premises to 

control dust emission re-suspension. 

ix. Water consumption and handling: Unit should provide settling tanks of appropriate 

size and recycle & reuse of the water in process. Crusher should provide a water 

storage tank with adequate capacity. In case of use of groundwater, stone crushing 

unit should obtain permission to extract groundwater from the Central Ground 

Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit 

should maintain proper log book of consumption of fresh water. Depending on 

availability, efforts may be made to use STP treated water instead groundwater to 

control emissions from process activities. 

 

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit 

 

i. Stone crushing unit should obtain Consent to Establish (CTE) and Consent to 

Operate (CTO) from the concerned SPCBs/PCCs. 

ii. Unit while applying for CTO/renewal of consent, should upload the duly filled 

checklist attached at Annexure-1 along with digitally tagged photographs and 

videos of the crushing unit to ensure compliance of the conditions mentioned in 

the guidelines. SPCBs/PCCs should digitally verify the said conditions before 

issuance of CTE/CTO/renewal of consent. 

iii. CCTV/PTZ cameras should be installed at the entrance and all corners of the 

premises of the unit covering entire area with minimum of 30 days data storage .  

iii. Stone crushing unit shall comply with emission norms prescribed under the 

Environment (Protection) Rules, 1986 and conditions laid down in CTO by 

concerned SPCB/PCC. 
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v. Online/manual ambient air monitoring systems to be installed in crusher zone as 

per CPCB/SPCB guidelines – in upwind and downwind directions. 

vi. Stone crushing unit should develop green belt as per the plan approved by 

concerned Department of the State/UT.  

vii. Local authorities should associate with stone crusher associations for the 

construction of metalled road in the entire crusher zone. 

viii. A District Level Committee should be constituted under chairmanship of District 

Magistrate/Deputy Commissioner so that surprise inspections for surveillance of 

stone crushing units located under their jurisdiction can be carried out on regular 

basis. 

ix. Health survey of workers should be carried out by the stone crusher on half-yearly 

basis. 

x. New Crushers should be allowed to operate only in dedicated crusher zones as 

per the siting policies of SPCBs/PCCs. 

xi. Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00 

PM) to avoid inconvenience to the nearby residents due to ambient noise. 

  

 

Figure-1: Covering of Primary/Jaw crusher  
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Figure-2: Chute from top of discharge point 

  

  

   

Figure-2(a): Chute from top of discharge point 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

 

2. Particulars of the Industry

 

HPSPCB No : 620 Date:  30/10/2024

Industry Registration ID: HP12836425 Application No : 13818439

To,
Thakur Enterprises Unit IV
VPO Dharampur, Tehsil Haroli District Una HP

Una
177209

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

Consent No. CTO/BOTH/RENEW/RO/2024/13818439

Consent valid from: 28/10/2024

Consent valid upto: 18/07/2026

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Rajender Singh, (Proprietor )

Address of Industrial premises Thakur Enterprises Unit IV,
VPO Dharampur, Tehsil Haroli District
Una HP,
,Una-177209

Capital Investment of the Industry 218.63 lakhs

Category of Industry Orange

Type of Industry 2064-Stone crushers

Scale of the Industry Small

Office District Una

Capacity

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Sand, Stone & Bajri 58726 M.T./Year

Products (Name with quantity per day)
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Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Sand & Bajri M.T./Year 58726 - Infrastructure
Material

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 24 0.920

Pre-treatment 10 8

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 0.920 Soak Pit/Septic Tank Soak Pit/Septic Tank

Industrial Process 8 Pre-treatment Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Others 1 No. - Rotopactor &
Jaw Machine

Electricity As per
requirement

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Wind Breaking
Wall, Three
Layer Plantation,
Telescopic
Chutes, Water
Sprinkler,
Covered
machinery

Others 2024-06-01 99 % SPM -257.57
microgrammes/
Nm3

Approved By
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       Endst. No.:								                                               																				          																								                     		

 
 

Copy To:-

1. The Regional Officer, HPSPCB Regional Office Una for information with direction that all the consent conditions are

complied with and all the PCDs provided shall be maintained and operated to achieve the norms.

 
 

Member Secretary
( H. P. State Pollution Control Board)

Anil Joshi
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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ANIL 
JOSHI

Digitally signed 
by ANIL JOSHI 
Date: 2024.10.30 
16:50:44 +05'30'
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  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS

1. This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification.

e) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

f) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

g) The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS

1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.
2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.
4. Unit shall ensure compliance to the notified guidelines dated 29.06.2021 issued by the
DEST.
5. Unit shall ensure compliance to the guidelines issued by CPCB.
6. The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
7.The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMT.
8. The unit shall immediately provide CCTV cameras and connect with the servers to display.
9.This consent is subject to Final outcome in Hon’ble NGT vide OA No. 358/2016 as well as
in Hon’ble High Court vide CWP No. 2067 of 2019 and subjected to the outcome/decision of
Hon’ble High Court CWP No. 4994 of 2023 titles as Subhash Singh & Ors versus State of HP
and Ors.
10. This consent is subject to final outcome in OA no. 666/2024 pending in Hon’ble NGT.
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By Order
Member Secretary

( H. P. State Pollution Control Board)
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Thabur GST No.: 02AXMPS1557M2Zo 

M/s. Tha~ur Enterprises Unit IV 
Enterprises 

Office : Head Office : Plot No. 188, Third Floor, Near PNB Bank, Rakkar Colony 

Una- Nangal Road, UNA-174303., Teh & Distt. Una (H.P.) 
E-mail : thakurunaunit4@gmall.com 

Mob. : 78735-10001, 85537-00005 -Works : V.P.O. Dharampur, Teh. Haroli, Dlstt. Una (H.P. 

Ref. No ......................... . 
Dated .. . Q. ~-:.I.I .•. 2.C.~.f:f, ...... . 

To 

The Regional Officer 

HPSPCB RO Una 

Subject: Compliance with Pollution Control Measures at Our Crusher Unit 
Sir, 

Following the instructions given by your office on 01/11/2024, we have completed all the pending 
repairs and now we are complying with the following as per CPCB and DEST HP guidelines: 
1. 

2. 

3. 

Installed a three-stage settling tank with a recycling facility. 

Built a wind-breaking wall around the crusher area. 

Planted three rows of trees. 

___ _,__ 4. 
structed a paved road for vehicle movement. 

.--. 
I'.,._ 

Installed sprinklers and anti-smog guns where dust is released . 

.Added a wet-type cyclone to the rotopactor. 
~ 

~~t 7. 
~ ~ 

Covered all machinery and convevors. 

01-} fl~~- provided all Pollution Control Devices (PCDs) as required. 

we kindly request you to carry out an inspection to verify these measures. 

Thanks & regards 

M/s Thakur Enterprises Unit-4 

•. ' 
M/s Thakur Enterprises 

. ~t.JuS,;~ 
Prop./Auth.~ 

\/✓ ~ 
(~~ ~~~~ 

6' 

\ 
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

 

 

 
1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

 

2. Particulars of the Industry

 

HPSPCB No : 619 Date:  19/07/2024

Industry Registration ID: HP12614365 Application No : 12724502

To,
Shree Shree Rudra Stone Crusher and Screening Plant Unit II
VPO Dharampur, Tehsil Haroli District Una HP

Una
177209

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

Consent No. CTO/BOTH/NEW/RO/2024/12724502

Date of issue : 12/07/2024

Date of expiry : 31/03/2025

Certificate Type : NEW

Previous CTE/CTO No. & Validity :

Name & Designation of the Applicant Kapil Sharma, (Proprietor )

Address of Industrial premises Shree Shree Rudra Stone Crusher and
Screening Plant Unit II,
VPO Dharampur, Tehsil Haroli District
Una HP,
,Una-177209

Capital Investment of the Industry 58.58 lakhs

Category of Industry Orange

Type of Industry 2064-Stone crushers

Scale of the Industry Small

Office District Una

Capacity

Raw Materials (Name with quantity per day)

Raw Materials Quantiry Unit

Boulders and Sand 7516.6 M.T./Year

Products (Name with quantity per day)
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Name of
Products

Unit Quantity Intermediate
Product

Principal Use

Sand & Bajri M.T./Year 7516.6 -- Infrastrure Use

Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 24 0.400

Pre-treatment 10 6

Mode of Disposal

Description Quantity(in KLD) Method of Treatment Method of Disposal

Domestic 0.400 Soak Pit/Septic Tank Soak Pit/Septic Tank

Industrial Process 6 Pre-treatment Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of
Boiler/'Heater
/Evaporator/I
ncinerator/D
G Set/Other

Capacity Type of
Boiler/'Heater
s/Evaporators
/Incinerator/D
GSets/Others

Type of Fuel Fuel
consumption
rate in
MT/hour or
KL/hour or
M3 /hour

Others 1 No. - Rotopactor &
Jaw Machine

Electricty As per
Requirement

Type of Air Pollution Control Devices installed

Equipment Type Equipment Name Date/proposed
date of
installation

Efficiency(%redu
ction)

Final
concentration of
pollution being
emitted

Wind Breaking
Wall, Telescopic
Chutes, Three
Layer Plantation,
Metalled Road,
Water Sprinkler
etc.

Others Mon Jan 01
00:06:00 IST
2024

99 % SPM<600.00
Microgram per
cubic meter at all
time

Approved By
Member Secretary

( H. P. State Pollution Control Board)
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       Endst. No.:								                                               																				          																								                     		

 
 

Copy To:-

1.The Regional Officer,HPSPCB,Una for information and shall ensure to operate the unit as per consent condition with

adequate PCDs.

 
 

Anil Joshi,IFS
Member Secretary

    For & on behalf of
( H. P. State Pollution Control Board)
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  TERMS AND CONDITIONS 
 

A. SPECIFIC CONDITIONS

1. This ‘Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Consent to Operate’.

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Consent to Operate’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

9. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘Consent to Establish’.

b) The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

c) For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

d) Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

e) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

f) The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

g) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

h) The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

11. The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

13. The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

14. Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

15. This ‘Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

16. The Board reserves the right to revoke the ‘Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

17. The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B. OTHER CONDITIONS
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1. The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

7. The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10. The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

11. The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

12. Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS
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 1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.
2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.
3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.
 4. Pollution Control devices provided by the unit shall comply with norms as prescribed
under Environment protection rules, 1986.
5. Unit shall ensure compliance to the notified guidelines of DEST.
6. Unit shall ensure compliance to notified guidelines of CPCB by 17.10.2024 positively.
7.. The unit shall be sole responsible to obtain and renew all other mandatory permissions
required for the operation of stone crusher and its mining activities.
8.The Regional Officer shall ensure that the sampling of the crusher is conducted as per the
frequency prescribed by the State Board.
9.This consent is subject to any other orders issued by any Court of law and ratification of the
State Board.
10. The mining operation shall be performed strictly as per the approved EMP and unit shall
comply with the conditions of EC, Grant order/Deed and PMT.
10. Capacity is as per earlier issued consents Sand & Bajri @7516.60  M.T./Year.
11.  Unit shall apply separately for CTE-Expansion for second EC dated 19.05.2023 of
mining lease area bearing Khasra Nos. 5452 & 5455/1 measuring 02-93-58 Hect. (Pvt.
Land/River Bed).
12. Unit shall install server & mobile linked CCTV cameras for online monitoring mechanism
immediately.

By Order
Member Secretary

( H. P. State Pollution Control Board)

                                               “This is computer generated document from HPOCMMS”
                                                   To verify this document please scan the QR Code.
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GSTIN: 02ADSPS1546A1ZS 

~ 
Kapil Sharma: 90144-24829 

Ashok Thakur: 96256-78781 

YashpalThakur:70188-02576 

Sliree Sliree ~tfra Stone Cruslier cd, Screenin9 <Pfant Vnit -11 
VILL. & P.O. Dharampur, Teh. Haroli, Distt. Una (H.P.) 

<R..,j No ................. . (J)atetf.. _qG./ ! J). ~ ~- ..... 

--::::>O\r-A\, 

~y 

To 

The Regional Officer 

HPSPCB RO Una 

Sub: Compliance of Pollution Control Devices in our Crusher unit. 

Sir, 

As per the verbal directions given by your office on 01/11/2024, we have completed all the minor 
repairs in our unit and now, as per HP govt and Central pollution Control Guidelines following has been 

complied: 

1. 

2. 

3. 

s. 

6. 

7. 

8. 

9. 

03 stage Settling tank with recycling facility has been installed, 

We have covered the crusher premises with wind breaking wall along the periphery. 

lantation has been done in 03 rows. 

Metalled road has been provided for vehicle movement. 

Sprinklers and antismog guns have been installed at the points of dust emission. 

Wet type cyclone has been installed with rotopactor. 

All the machinery and conveyers are well covered. 

All the PCD's as per the guidelines has been provided. 

cctv cameras have been provided on all sides 

Thus you are requested to verify by inspection please. 
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Photograph-1 

 

Photograph-2 
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Photograph-3 

 

Photograph-4 
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Photograph-5 

 

Photograph-6 
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Photograph-7 

 

Photograph-8 
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Photograph-9 

Photograph-10 
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Photograph-11 

 

 

Photograph-12 
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Photograph-13 

 

Photograph-14 
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Photograph-15 
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